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NAME OF THE PARTIES

Present:

Edelweiss Asset Reconstruction Company Ltd

Bharti Defence and Infrastructure Ltd.

SIGNATURE

SECTION OF THE COMPANIES ACT: I & BP Code 2016

S. No. NAME DESIGNATION
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ORDER

On MA 501 in Cp 29212012 liled by the IRp, at request of the Respondent

Counsel, list this matte! with a direction to 6le reply by the Respondent within one

week hereof. List this matter for next hearing on 20.11.2017.
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MA No. 501 & 55s/2017 in CP No. 292[&8P/NCLT/MB/MAH/2017



MANo.50l & 56512017rn CP No. 2924&B|'/NCIT/MB/MAW20l7

2

On MA 565 inCP 29212017 moved by the Resolution Professional seeking

extension of Corporate lnsolvency Resolution Process (CIRP) period for 90 more

days in excess of 180 days already granted which is due to expire on 06.12.2012 this

Bench, lookhg at the resolution passed by the Committee of Creditors (CoC) with

97% voting share of the CoC for extension of time on the ground that the CoC is in

the process of identifying potential investors to support the compary, hereby

provided extension of 90 days period giving effect ftom 06.12.2017 as envisaged

under sub-section 2 of Section 12 of the Insolvency and Bankruptcy Code.

Accordingly, this MA 565/2017 is hereby allowed
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B.S.V. PRAKASH KUMAR
Member fludicial)

V. NALLASENAPATHY
Member (Technical)


